
Present : R. Medhi, 
      Addl. Sessions Judge, 

                  Sonitpur, Tezpur. 
 

Misc. Crl. (bail) Case No. 32 of 23  
 

 

 14-02-2023                     Ld. counsel for the petitioner is present.   

                                         Case diary, as called for, has  been received.  Heard the 

ld. counsel for the petitioners as well as ld. Spl.P.P.. Perused the case 

record and the case diary.   

                                            This bail petition  U/s 438 CrPC  is filed by petitioner 

namely Saddam Sayad Ali seeking pre-arrest bail  in connection with 

Jamuguri PS case No.76/22 (corresponding GR case No.1343/22) U/s 

366/376(A) of IPC r/w Sec 6 of POCSO Act.  

                                            The fact of the case as reflected from the FIR filed by 

Smti Mina Bhuyan stating that  on 29-6-2022 at about 4 p.m. her mi9nor 

daughter, aged 17 years and her niece aged about 15 years went to the 

road and returned at about 7  p.m. Thereafter her daughter  went out to 

stay in the house of her niece. She came to know from the eye 

witnesses  that on that day the accused persons  committed rape on 

them near the bamboo bush of their village. She suspected that the 

accused persons named in the FIR had kidnapped the victim girls.   

    Ld. counsel for the petitioner submitted that the 

allegation brought against the accused/petitioner is totally false and 

concocted one. On the day of occurrence of the incident the 

accused/petitioner was in the house of his uncle at Borghat and later on 

when he came back to his house he could come to know that police has 

been searching him. The accused petitioner is innocent and he will 

cooperate with the investigation if he is allowed pre-arrest bail.  

 



 On the other hand, ld. Spl.P.P. has raised objection on 

releasing the accused/petitioner on pre-arrest bail at this stage 

considering the materials available on case diary.     

    Heard ld. counsel for the petitioner as well as ld. P.P. and 

also perused the case record and case diary carefully.    

                                             Considering the nature of offence and also considering 

the  incriminating materials against accused/petitioner Sayad Ali  I am 

not inclined to grant pre-arrest bail of accused/petitioner Sayad Ali at 

this stage. Accordingly, prayer for pre-arrest bail of accused/petitioner 

Sayad Ali  is rejected.                                         
 

Return back the case diary in sealed cover.  

            This Misc. Crl.(Bail) case is disposed of accordingly.  

     

                                           
             Judge,  

     Spl. Court, POCSO        

        Sonitpur, Tezpur 

 

 

    

 
 

  

 

 

 

 

 

 


